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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, DELHI,

1,2,1993, L : | ’
Regn, No. Q.A, 644/1988, | /\0\ .,
0.A, 1179/1987, :

O.A, 1206/1987, and

Vijay Kumar, IAS - Vs, Unian ef India & Others,’

Registry has sgught my orders regarding listing

af 0.A, 644/1988, g ﬂ. 1179/1987, 0.4, 1206/198? and 0.4,

1360/1987 aleng with the M,P,s filed in the respective caszs,

I have perused the resume' of the cases filed by Shri Vijay

Kumar ;ubmi%ted'by the Déguty Registrar’(Judicial) and the

Prinéipal Private Secretéry. Thelthen Chairmen, Shri Amitav i
‘,Bansrji‘ has passed: an erder on 21 .,5,1990 that "1t appears te #Ni
me that/:; not feasible to ask any Bench ef the Tribunal te heaéj

the cases of Shri Vijay Kumar until he aXpresses regret to the ;Z
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Bench of Hon'ble Mr, 8,C, Wathur, Vice=Chairman (A) and Han'b"ﬁ
M, T S Oberoi, Member (3) and further glves an unaertaklng
"~ that he would not behave - 1n a mannnr unbecomlng of a litigant -
befere the Tribunal, Until the above is complied with, the
cases aF‘Shri'Uijay Kumar will net be listed for hearing and
orders before any Bench of this Tribunal.," In the carefully
prepared resume' it .is pointed out that there is nething te
(that this order of the Chalrman has been complied with, It;;f
houever, noticed that these cases were listed before the 88€:1
but the cases ueré not heard, A considered oider»having heenz\;
made by the Chairman on 21.5.1990 not to list these cases Fer:'sé
hearing bafore an? Bench of the Tribunai.unless the conditions éé
specified therein are fuifillad; it would not be proper to issu?A
any diregtions to the Registry to list these casss until ‘ 

the conditions are satisfied,

2. There are two conditions, viz,, (1) that Shri Ulgay

Kumar should eXpress regret to the Bench consisting of Shri B e,

Nathur and Shri T.S, Uberol, and (2) that he should give an

undertaking that he uould not behave in a mannsr unbecoming ef

a litigant before the Tribunal, As Shri B.Cu Mathur and Shri - ;
i T.S. ':. ! 3 T ‘
L o2 Db§r01 have since retired, iﬁmiﬁ possible g
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contend that the condition of expressing regret to tha§ Banch
has become‘impossible of performance, This, however, cannct
be said in regard to the sscond condition, The petitioner
should have furnished an undertaking that he would not behave
in a mnner unbescoming of a litigant beforse the Tribunal., No
such undertaking has'pgen furnished by the petitionsr even .
though he had more than tuo years to comply with this dirvection.
The pgtitioner had sesveral opportunities of doing so when the
Casas ueré listed before the Courts, chviously for ascertaining
if the conditions are satisfied to enable the Bench to hear
those cases. From the conduct of the petitioner, it is
reasonabla to'drgu an inference that the petitionsr has no {mﬂ
intention to Furnish the undertaking as directsd by the Chairm?“1
1

to enable him to get these cases listed for hearing,
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3. However, by way of indulgence, ons month's time is T
granted from the date of receipt of this order to file the
aforesaid u%dartaking. If the petitioner fails tc furnish
the undertaking, he will forfeit his right to get thess cases

listed before a Bench for hearing., Then the question of the

Reg;atry listing these casas for hearing would not arise, If
the undertaking is not furnished within time, ths Reéistry shai™®
not list these cases and shall take staps tolconsign the records
of 211 these caées. Let a copy of this grder be sent by registser

post to the pétitianer at the address given by him in 0,8,644/196

Mhochiedd

T A {V.5. MALIMATH)

CHAIRMAN
1.2,1993,




